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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BElCH CUTTACX 

Original Application No. 453 of 1992 

Date of Decisions 22.6.1994 

Kishora Chandra Sahoo 	 Applicant (a) 

Versus 

Union of India & Others 	 Respon3ent (s) 

(FCR IITRUCTIONS) 

Whether it be referred to reporters or not ? ' 

Whether it be circulated to all the lenches of the" ID 
Central Administ1rat lye Tr ibu na is or not 
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CENTR?L ADMINISTRATIVE LR IBUNAL 
CUTTACK BENCH CUTTèCI( 

Original Application N0.453 of 1992 
C 

Date of Decision: 22.6.1994 

Kishore Chandra Sahoo 	 Applicant 

Versus 

Union of India & Ohers 

For the applicant 

For the respondents 

CORAM 

Respondents 

M/s ,8 .Kr.Mohanty 
S 
Advocates 

Mr,Ashok Mishra, 
Sr.Standing Cøun1 

(Central) 

THE HONOURABLE ?4 .K.P. ACH1RYA, V1C& - CHfN 

THE HONOURABLE .H .RAJERA PRAS4D, I'EMBER (ADMN) 

DGME NT 

R.K.PACIRYA,VIE.-CHhIR?44N: Though this came came up for orders 

we did not like to keep this matter unnecessarily pending as 

thécseeis governed by several judgments which we have 

delivered in the past. Therefore, with the consent given by 

the couMsel for both sides, we have heard this case on merits 

and disposed of accordingly. 

2. 	In this application under Section 19 of the 

Administrative Tribunals kit, 1985, the petitioner prays tc 

quash the annexures..4 and S and to direct the opposite 

parties to reinstate the petitioner from the date he was 

compulsorily retired from service with all consequential 

benefits. 

3 • 	Short ly stated the case of the petitioner is that 
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while the petitioner, Shri Kishore Chandra Sahoo was working 

as an Assistant Treasurer in Keonjhar Head Pogt Office and 

was in custody of service postage stamps etc., it was found 

that the service postage stamps were deficit to the extent 

of Rs.2693/- and revenue stamp to the tune of Rs.1375/-. A 

proceeding was drawn up against the petitioner, and ultjmatel 

the enquiry officer found that the charges were not establi-

shed, but the disciplinary authority tame, to1:co*clU$io* that 
0 ne 

Lof the charges was proved and ultimately he directed that 

the py of the petitioner be reduced in the time scale of 

.9725-1150-EI-.30-1616 for C period of three years with 

effect from 1.12.1991. The netter was  carried in appeal. 

The appellate authority, i.e. the Director of postal 

Services unsettled the quantum of penalty imposed by the 

disciplinary authority and directed that the pet it ioner 

should be compulsorily retired from service with immediate 

effect holding that all the charges  had been established. 

This order of punishment is under challenge. 

In their counter the opposite parties maintain 

that not 9nly the petitioner WCS rightly convicted, but 

adequate punishment has been awarded to the petitioner by 

the appellate authority which should not be unsettled - 

rather it should be sustained, 

We have heard .S.?.bhanty, learned counsel 

for the petitioner and Mr.Ashok Mlshra. learned Senior 

Standing Counsel. 

On perusing the relevant records, viz, the 

ç, enquiry report, the reasons assigned by the disciplinary 
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we have absolutely no iota of doubt in our mind to hold 

that one of the charges has been established as stated by 

the disciplinary authority, but so far as enhancement of 

sentence is concerned, admittedly, no notice was given to 

the petitioner to show Cause as to why the quantum of 

penalty should not be enhanced • This is an admitted pos it ion 

in view of the counter filed in Misc .applicat ion No. 278/94. 

Law is well settled that before proposing to enhance the 

quantum of penalty notice must be given to the delinquent 

officer to show cause as to Why quantum of penalty should 

not be enhanced. This is a view which we have already taken 

in several cases in the past and we have/ just if iable reason 

to make a departure from the view alreadytakea by us. 

Therefore, the order passed by the appellate authority 

enhancing quantum of punishment to the extent of compulsorily 

retirement of the petitioner from service is hereby quashed 

and the quantum of p€nalty imposed by the disciplinary 

authority is hereby maintained. The petitioner should be 

reinstated to service within 15 days from the date of 

receipt of a COPY of the judgment and he is deemed to be 

continuing in service with effect from the date he was 

compulsorily retired from service. The petitioner is 

entitled to backwages which should be calculated and 

paid to him within 30 days from the date of receipt of 

a copy of the judgment. Thus the application is accordingly 

disposed of. No Cost#. 	 I 
0-i Lo tomm— 	~ , 	I --- 6j. 

*M1ER (ADNINTR T IT3 ,) 	 V iCE-.CH I3bN 
ntral &drninistrative Tribunal 

Cuttack bench Cuttack 

dated the 22.6.1994/ B.K.Sahoo 


